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Disposal of price fixation represenﬁﬁons

1493, SHRI' BHUBANESWAR KALI-
TA: Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact -that Govern-
ment have not disposed of a single re-
presentation or review petition submitted
by drug companies durmg 1986 against
the orders of price fixution;

(b) what is the number of review peti-
tions received by Guvernment and how

many of them have been disposed of;

. 3
(c)} by when all the pending review

petitiors are likely to be disposed of;

(d) whether it is also a fact ‘that
drug companies are “1-reing Jher
prices; and

the
own

‘(e) if so, what are the reasoms there-

- for?

" JAICHANDRA  SINGH):

" .sonal hearing and reconsideration

THE MINISTER OF STATE IN. THE
DEPARTMENT OF CHEMIGALS AND
PETRO-CHEMICALS Iy THE MIN-
ISTRY OF INDUSTRY (SHRI R. K.
(a) and (b)
Government has been disposing of the
review petitions to the extent possible.
Some coulq not be disposed due to va-
rious reasons like court judgements, long
process involved in the scruting of _ the
claims madé by the companies and iosis-
tence of some of the companies on per-
even
after the disposal. Exact number .of um-
disposed cases can not be furnished as
prices of about 1,500 formulations were
fixed/revised during the period.

(c) This is a continuing process,

.(d) and (e) Companieg are chargi‘r-\g

their own prices in respect of decontroll-
‘orders of various
controfled

ed drugs and under
Courts in respect of some

drugs.

[ 9 MAR. 1987]
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Exgert Committee for anti-TB drug
1494, SHRI BHUBANESWAR KALL

TA: Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that ‘Govern-

ment have appointed a vommitiee of tech-

nical experts to go into the allegation of
import of one intermcdiate under the
name of other intertnediate for the ma-
nufacture 6f anii-I'B _drug;

(b) if so, whether the Committee has
submltted its reports

(¢c) if so, when. and what are the de-
tails thereof and waat is Government’s
reaction thereto;

(d) whether it is also a fact that cer-
tain drug companies neither provided the
information nor showed their records to
the committee;

(e) if so, what are the.names of those
companies;

(¥) what is the totul loss to the exche-
quer. on this account; and

(g) by when action against the default-

ing drug companiés will be taken?

‘THE MINISTER QOF STATE ]N THE
DEPARTMENT OF CHEMICALS  AND
PETRO-CHEMICALS. IN THE MIN.
ISTRY OF INDUSTRY (SHRI R. K.
JAICHANDRA SINGH): (a) and (b)
Yes, Sir.

(c) to (g) Informatiom to the exlent

- available would be collected and laid on

the Table of the Hoause,

Inqulry into the working of Goenka’s
Trusts and Companies
1495, SHRI SATYA PRAKASH MA-

LAVIYA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether it is a fact that due ta
complexity of having various trusts, com-
panies, partnership etc, the  Bubatosh
Dutta Committee recommended tn rone



